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[Mr. Chairman.]

Is it the pleasure of the House
that permission be granied to Shri
Angaruddin  Ahmad for remaining
absent from all meetings of the House
during the current session?

No hon, Member dissented,.

Mr. CHAIRMAN: Permission tao
remain absent is granted.

REQUEST FOR GOVERNMENT
STATEMENT ON THE CONGO
SITUATION

Mr, CHAIRMAN: Mr.
‘Gupta.

Bhupesh

Surt BHUPESH GUPTA (West
Bengal): Sir, yesterday I raised the
question of the murder of Mr. Lum-
umba and his colleagues. You did
not say anything., I understood why
you did not say anything. But today,
after we made a request here, Gov-
ernment should make a statement,
tell us something more about this
crime against humanity so that we
know the position. Now, in all the
capitals of the world people are on
the march in protest against this
crime. We would like to know the
position from the Prime Minister or
somebody on behalf of ithe Govern-
ment. I am sure that in the other
House also something will come out.
The Treasury Benches are empty.

Mr. CHAIRMAN: Mr, Bhupesh
Gupta, your statement yesterday
has been communicated to the Prime
Minister. There will be a debate on
the President’s Address where there
is a paragraph about the situation in
the Congo and every Membe: will be
at liberty to raise this question. The
Government, in replying to that, will
make a statement or give an answer
referring to this particular situation.
You want a specific statement to be
made by the Prime Minis‘er, This will
be commuricated to the Prime Minis-
ter.

Sur1 BHUPCSH GUPTA: Sir, your
sympathy is there. There iz not the
slightest doubt about it. Only I want
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Government
take to-

to know what steps
have taken today or will
morrow, * * *

Mr, CHAIRMAN: Order, order.

Sarr BHUPESH GUPTA: These
are the things I would like to know.

—

THE DELHI SHOPS AND ESTA-
BLISHMENTS (AMENDMENT)
BILL, 1960

Tae DEPUTY MINISTER orF LA-
BOUR (SHRI ABiD Aul): Sir, on be-
half of my senior colleague, 1 beg
to move:

“That the Bill further to amend
the Delhi Shops and Establish-

ments Act, 1954, be taken into
consideration.”
The purpose of the Bill has been

fully explained in the Statement of

Objects and Reasons, The present
law fixes the opening and closing
hours of shops and establishments

in Delhi rather rigidly. This has been

causing inconvenience, and repre-
sentationg have been received for
making a change in the existing
position. In the Bill we have pro-

posed that necessary powers be given
to the Government namely the Chief
Commissioner in this case, to fix the
opening and closing hours. By this
new arrangement it will also be pos-
sible to have different hours for
different types of establishments or
areas, if necessary, This will intro-
duce an element of flexibility to suit
local conditions and make it unne-
cessary to bring up amending legis-
lation every time there is need for
changing these hours. I hop= hon.
Members will appreciate the ad-
vantage of the proposal contained in
the Bill.

[Mr. DepUTY CHAIRMAN in the Chair.]

I commend it for consideration by
the House.

The question was proposed,

¥ ¢ * Expunged as ordered by the
Chair,
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SHRI N.
(Mysore):
heartily

SRI RAMA REDDY
Deputy  Chairman, I
welcome the amend-
ments  proposed in this  Bill.
it 15  because the principal
Act that has been enacted in 1954
places a certain amount of rigidity
with regard to the opening and the
closing hours of commercial esta-
plishments or shops. This rigidity
nas been a source of great hardship
to the owners or the managers of
shops or commercial establishments,
as has been found from the experi-
ence of working this Act for six

years. For instance, there are diffe-
rent kinds of shops and different
kinds of commercial establishments.
Their opening and closing hours

naturally depend upon the particu-
lar commodities they deal in. In the
case of hotels or eating establish-
tnents, their hours of working should
naturally be different from those of
the shops or establishments that deal
in consumer goods, For example, if a
vegetable vendor is asked to open his
shop only at eight in the morning and
close it only at ten at night, if there
is that rigidity, that will surely work
against him. Most of the householders
would like to purchase their vegeta-
bles right in the morning, at six or
seven, or much earlier if it can be
helped. In that case, there will be
no meaning in insisting upon the vege-
table vendor to open his shop or close
it at a particular hour. After all, what
is the cheif aim of this Act? It is only
to provide a safeguard that no emp-
loyer should exploit the employee
unduly. We want every person to con-

[ 15 FEB. 1961 ]

(Amendment) Bill, 116
1960

tribute only a certain number of hourg
of work and he shall not work more. Of
course, formely there was no rigidity
in this respect, and everyone, even
the shop assistants used to work for
seven hours and eight hours and ten
hours and twelve hours depending of
the nature of the business carried on.
We did not want that such explotation
should be allowed to go on. There-
fore this Shops and Establishments
Act came into force. When we have
insisted that only eight hours’ work
should be got from every employee,
it does not matter either for us or for
the public for how many hours a par-
ticular shop is kept open—even if it
is kept open for twelve hours or for
eighteen hours. As a matier of fact we
are not bothered; it only means pro-
viding more employment for the peo-
ple. So long as every adult works
only for eight hours with a leisure of,
I think, nearly an hour or so during
his hours of work we should be comp-
letely satisfied. Therefore it is gquite
right that fo~ different shops there
should be different opening hours. Not
only that, in a year, during a partl-
cular time different timings of open-
ing and closing may be necessary and
so> it is quite in the fitness of *‘hings
that such an amendment has been
brought forward, and it is not too late
in my opinion.

Now powers have been given to the
Chief Commissioner of Delhi. I do not
mind if the Commissioner takes into
consideration the requirements of the
individual shop-owner or manager
and fixes for each shop different tim-
ings acco~ding to his convenience. In
any case, Sir, all the rules that are
going to be made in this behalf are
going to be placed before Parliament
for approval. Therefore we need not
apprehend any difficulty. This is an
innocuous sort of amendment and it
must go through.’

My friend who spoke on the other
side was afraid of corruption. I was
not aple to understand his Hindi fully.
All the same, if I have understood
him correctly, he was talking of
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[Shri N. Sri Rama Reddy.)]

corruption that was likely to arise in
case the Chief Commissioner was en-
trusted with all these powers. At least
in this case no corruption can arise.

Ser1 FARIDUL HAQ ANSARIL
Why “likely to arise”? Already cor-
ruption is going on.

Surr N. SRI RAMA REDDY: There
cannot be anything like that. It is a
question of an agreement betwecn the
employer, the employee and the Gov-
ernment. If all these three people
agree, how any corruption can come
in at all, I cannot understand. Who is
going to corrupt whom and how? All
this is impossible. I thing it is more
imaginary than real. Especially in
the working of a Shops and Establish-
ments Act like this no corruption can
come in at all. So I have absolutely
no doubt that this House will comp-
letely agree with the provisions that
have been made in this Bill, and with
the provision that the Chief Commis-
sioner, in this case, could, in consul-
tation with the manager or owner of
a particular shop or commercial esta-
blishment fix the timings for opening
as well ag closing. As a matter of
fact this is going to bring an addi-
tional benefit in that we are not go-
ing to fix the number of hours during
which a particular shops should be
kept open, Supposing instead of eight
hours a shop is kept open for eighteen
hours, it amounts to this that there
will be greater scope for employ-
ment in the country and extra hands
will be employed to do the extra work
that will ensue if the shop was kept
open for more than eight hours a day.
So this is a thing which we should
heartily welcome so long as—of
course—the other provisions of the Act
are satisfied, namely that no aduli per-
son shall be made to work for more
than eight hours in a single day. Simi-
tarly, for children s x hours have been
fixed and no child shall be made to
work for more than six hours. There-
fore, looked at from any angle, this
amendment is @ very beneficial amend-

[ RAJYA SABHA ]

(Amendment) Bill,
1960

ment. It is going to be heartily wel-
comed by all, including the managers
and owners of the shops and commer-
cial establishments on the one hand,
and the employees on the other. Also
it would be very helpful to the Gov-
ernment in that by this method we
w:ll make possible the creation of
more employment opportunities for
the unemployed in our country. There-
fore, Sir, I again heartily welcome this °
amendment and the provisions con-
tained therein which are of a conse-
quential nature, as has been stated in
the Statement of Objects and Rea-
sons, Certain amendments of a con-
sequential nature have been enunciat-
ed here. I give my wholehearted
support to this Bill, and I hope there
will be no difficulty in pushing through
this Bill,

118

REQUEST FOR GOVERNMENT
STATEMENT ON THE CONGO
SITUATION

Sarr BHUPESH GUPTA: May I
point this out for your consideration,
Sir? I understood and I verified it
also and so I say that the Prime Minis-
ter is making a statement in the other
House on the Congo situation and on
the assassination of Mr. Lumumba in
the Congo. Many of our Members are
upset by the events in the Congo and
that 1s why I say that the statemeat
made in the other House might also
be made here so that we might also
have the same liberty as the Members
of the other House to ask questions of
the Prime Minister for elucidation of
facts, Therefore, Sir, I would suggest
in the interests of our House and dig-
nity of our House, that the Prime
Minister be requested to come here
and make the statement this very
day. He has not waited there for the
debate on the president’s Address to
take place.

Mr. DEPUTY CHAIRMAN: Yes.



